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TRE ANDHRA PRADESH STATE HANDLOOM 'HER—
VERS CO-OPERATIVE SOCIETY (AMEND“ERT)
ACT, 1988. -~

ACT NO. 14 OF 1988*

[21st Aprll 1988.7].

2An Act to_amend the Andhra pradesh State
T Handloom Weavers Co- operatlve Soc;ety
Limited- (Merger 'of certain’ Co- opera-

tive Societies) Act, 1983.

Be it enacted by the‘ Legislative
Assembly of  the State of Andhra Pradesh
in the Thirty-ninth ¥Year of the Repullc
of India, as follows:-

_ 1 (1) This Act may be called the
Andhra Pradesh State Handloom Weavers
‘Co-operative Society Limited (Merger -of

certain Co-operative 5001et1es) (Amend-’

ment) Act, 1988,

' e o
*Recelved the assent of the Governor on the.20th pprii,

short title
and Com=
rencement .

IS88. Far Statetent of Objects and Reasons, pfeafg see ‘the -

ndhra Pradash Gazette, Part IV-A, Extraordinary, dated the
25th Farch, 1968 at page 3.
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{(2) It shall fl;: deemed to have come into force
on the 3rd March, 1988.

Amendment 2. For clause (i) of sub-section (1) of sectien 6

offecils. of the Andhra Pradesh State MHandloom Weavers

1983 Co-operative Sociély (Forma: >n) Acr, 1976, as modi-
fied by section 11 of the Andhra Pradesh State Hand-
loom Weavers Co-operative Socicty Limited (Merger of
certain Co-operative Societies) Act, 1983, the follow-
ing ‘clause shall be substituted, namely :—

“(t) one rcpresentative of the Primary handlooin
weavers co-operiative  societies (other than Primary
Wool Weavers To-operative Socielies) in each District
to be elected from among themselves by the delegates
of such socicties”,

opeal of 3. The Andhra Pradesh State Handloom Wedvers

4of 1988. Co-operative Society Limited (Merger of certain Co-
aperative Societics) (Amendment) Ordinance, 1988,
is hercby repealed.





